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' SHRINIREN GHOSH : Agreementfor | fiqy agr & 3% og d5% 29 F1 quTa

Half-an-hour discussion.

W e @ ek zw fag 20 AW

SHRI BHUPESH GUPTA : Halfan- | & gk ¥ea fod o9 O fed 7™ 1 gW

hour discussion and Question Hour are
two different things. Question Hour
has an impact, I can say. If there is
agreement between the Government and
the Opposition, in such a contingency
Short Notice Question should be admitted.

SHRINIREN GHOSH : Tam suppor-

ting you.

St usATEer ;. s, A 9ga &
qreagatea g fF oww # e @
# J 9517 I T gAIX 6 AHA qEEdl
q gue fam | gafaw @ o & famwar
g fE sem f& g ¥ & S
TfET & gEdT e smar SfEg )
g Fgar 5 sevgfeq awifsa s
Fqq GER #T Teer 9 fR 7 08
3F AL g | T TR FAT AT &
=61 R § | A frgwmady 9g @l g ol |
AT ACT-FAAT 9 qT FT I@L ad &
feafa & 7 &) ok qumfa v 7@ W@
g &F g mv w9 wed #0
g fF wsm gar ¥ 3w @1 wifes 39T
fear T =fgu @ ag fadwr ¥ @@
fo g Su fed A yw-gEr § w99
¥\ & &7 § W@ E, v far e fam
39 ¥ Fdi9 9 F1 I@< fear s wwar
1 A ag T giEd qifed SeT o
¥ 9 g, WX AT WS g fF a4
I ANF A 7T g, AN ATaeaehaT
FE AAT TR & 27 2 a9
g % & 7 977 #1 @ @1 § T & S
G &1 AT AT | WX AT g9
AL | # Fgar g & a8 qoe St
FER g | 91 o 36 5 o &y sy
FEFH FT A TGE g | GHIR /T F7 94T
fFar =Y o W ST ¥ W@ fF oS
1% g f@ar F ggsr a7 &1 gww &
g QAT Ffacar ww fa a

AN &1 Afew T T 20 Ao ¥ 6
¥ ¥ A9 f9T FEI0F qe9 S5 et
g1 2w fea @ O feur w@m AR Iw

| WEA e aTdE 9% o7 W& | &

N AETT ¥ fFoqER 11 aF @
7aF A, WK ug f6C g W
AT wa ¥ Afw fF g 71 qwg g
AR F Fgan & & T8 F3 |

SHRI OM MEHTA : The position at
present is that we have extended the
House up to the 7th.  (Interruptions)

Y RAATOGE : F JAH T B GITBT
AT T Fr wfgar st afwmr #7
T FCAT ATEAT § | AIET R A
g9 & F3qaAT @l g F qa g
Fg Al T A AL AT FER
Fg Al T F T qA™ | o fafew
%ga’ﬁﬁmﬁm%mwaﬁ'wéaﬁml

MR. CHAIRMAN : 1 have heard
you completely. Leave it to me. You may
now start with your Qalling Attention.

_—

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE

Reported Clash between Pant Poly-
technic Students and DTC em-~
ployees at Okhla, New Delhi

HY THTCEAT  (ITT ¥ZW@) ¢ 30
IET 1974 FT gaT 7% faedT #9q
qifaearr ¥ faenferl qur faedy afaen
frm & sf & 9= gf ae, e
# %% affa #1 9 st o awfa
F FHE AFAE UG,  F GHTATT AV
AR AlagT qur afagy #dy #1 eq™
femar g



Calling Attention

THE DEPUTY MINISTER IN
THE MINISTRY OF SHIPPING AND

TRANSPORT (SHRI PRANAB MU- !

KHER]JEE) Sir, according to the
report received from District Authorities
of Delhi, the facts of the incident that took
place between D.T.C. staff and students
of G.B. Pant Polyiechnic on 30-8-74 are
briefly as follows.

A number of students of the above
Polytechnic demonstrated and demanded
the resignation of the Union President.
When he refused to do so, the students

went on a sudden strike at about [ P. M, !

Since they were to go to their home
carlier than the scheduled time i.¢. about
3-30 P.M., the students sent a message to
the nearby Kalkaji depot of
through a Traffic Inspcctor, to have the
students’ special buses sent af that time.
As the  special buses had nat arrived till
1-30 P.M., D.T.G. bus No.
which had just been outshedded, was
stopped by the students at Punj Sons bus
stop on the main Lal Kuan road and
hijacked into the Polytechnic premises.
The crew of the bus was also brought
down and mavhandled. At about (<50

P.M. the students hiiacked another
D.T.C. bus No. DLP-1853 into the
Polytechnic  compound but the crew

managed to escape to Kalkaji Depot of
D.T.C. and reported the development
of hijacking to the Depot Manager, who
went to the Kalkaji Police Station. Al-
most  simultancously, some D.T.C.
employces went towards the Polytechnic
and engaged themselves in a quarrel
with the students. Information regarding
this quarrel was conveyed by some one
to the Central Police Contro! Room and
transmitted to the Kalkaji Police
Station at about 2-10 P.M. A Sub-
Inspector of  Police, accompanied by
seven or eight other police officials rushed
to the spot and tricd to separate the
clashing groups. Some D.T.C. workers
returned to the KXalkajr Depot.

it was

By that time, however, a rumour had

spread among D.T.C. workers that the 3 Officer)

D.T.C. |
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crew of the hijacked bus had been beaten
to death and that the Depot Manager
was in the custody of students. In-
furiated at this, about eihgty or ninety
D.T.C. workers reached the Polyteehmic
compound and a clash startcd betveen
them and students, in which both the
sides indulged in stone throwing freely.
The students set D.T.C. bus No. DLP-
1880 on fire but the D.T.G. workers
managed to drive the other bus away.
The policemen tried to intervene but
being very small in number, they could
not effectively control the situation.
Some of the students went on the roof
tops and continued stone throwing. D.T.C.
workers also entered the  Polytechnic
Principal’s room, ransacked the furniture
there and attempted to set it on fire. By
this time, Sub-Divisional Police Officer
and Station House Officer arrived in
their jeeps with men and went into the
compound to contain the trouble. But
still the police force was heavily outnum-
bered and was caught in the cross fire of
stone throwing. At about 2-50 P. M.
one platoon of armed police reinforce-
ment along with a tear gas squad arrived.
The  Sub-Divisional  Magistrate also
rcached the spot. The reinforced police
force entered the Polytechnic premises
and was able to clear it of riotous elements.
When the arca was being combed, it was
found that a large riotous student mob
has gathered ncar the boundary wall of
the Polytechnic adjoining village Har-
kesh Nagar. Groups of riotous students
and D.T.C. workers were also scattered
over in other arcas. At about 3-10
P.M. the Superintendent of Police, the
AD.M. and further reinforcement
arrived. Police parties
and sent in various directions to disperse
the riotous elements. In this process,
fifteen teargas shells had to be used. The
situation was brought fully under control
by about 3-40 P.M.

were constituted

In the incidents, fourteen  students
three D.T.G. workers and five police-
men (including the Sub-Divisional Police
received  injuries.  All the
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injured were discharged after medical |

examination and first aid, except two
D.T.C. workers, who received serious
head injuries, and were admitted to
Safdarjung Hospital.

The fire brigade also arrived on the
spot at about 2+40 P.M. but its staff was
prevented by the students from entering
the Polytechnic compound. But at about
3-15 P.M. the fire brigade was placed
in & position to deal with the fire. How-
ever, by that time, bus No. DLP-1880
had been more or less fully burnt, though
the fire brigade staff was able to check
the fire to the furniture in the Principal’s
(office) room.

The police have registered two cases of
rioting vide FIR Nos. 692 and 693 dated
30-8-74 against D.T.C. employees and
students. Twenty  students and nine
D.T.C. workers were arrested and
taken in police custody on the spot.

The estimated loss to the D.T.C. on
account of burning of bus No. DLP-1880
about Rs. 60,000. This vehicle was
two years old, having been put on road
in 1972.

The Polytcchnic has been closed in-
definitely to avoid recurrence of trouble.
The examinations will, however, take
place as scheduled. According to a
rough assessment, the damage caused to
the property of the Polytechnic is esti-
mated to be between Rs. 60,000 and
Rs. 70,000.

st aemTEe o siEE "Ee
WA ST ¥ 9ga 3B W A g 35
awa, i F fAEET ge & geRiad
wEEAl F1 UF A" gA FT AT &Y 2
#rad, 30 s, 1974 w1 faardf
Naeeis  a g g FL A5
1299 F ST A9 AT ST @ F | 39
g A & fag Sgf oX S @37 1T &-
faasr TR O 89 97l a9 @
Fgl &g T QAR A& @ am

is
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| TG A | I SR I @ e
ot gréaT ¥ gl ag @ @ #r AR
39 7@ 1 gl ) 5 S el
g SHFTE@N aF & N | I FI@H
# 7 ai#x w: faenfaat &Y drer m@w
W ©: faenfemt & § & faemdt Y
TFR Y BE FI, W AF AT T 7
¥ oAy ™ aFg ) fyfauw awe
# ot @y feqfa gand |+ 9wd A=
I AT &7 w&2 U far omar @ &%
safar fafrar & are fafara 3 gfwe
sfagrfeat #1 awa fear | gferm sifasrdy
qonte Tgt e 1 fafaaa 7 S SrodtodTe
F gafug AfgFrd § I AFEUA FY
Fez fFar 1§ srpEeW o7 §F ¥9T 9%
T AT g 1 T A ¥ F09 25-30
N9 TF g9 F W FT MY A & AHT
AfeEfaas F Fraq § gUTIUT eI
arstt &Y @ | THF a7 g7 A &6 ¥
FT ars fogu wgr @mar 2 fw

Three bus-loads of staff arrived fully
armed with lathis, iron rods and chains.

g qaw I o A SR Q0 a%
g trfees & T A 99 0 SR S
ST @6 39" F IAN NaW FT AT |
s facfrai g s, A A
T @ A & frerd w7y foae
faareff agi 9 ST @ * o=@y a@ ¥
frerg 77 | wfaw g sw g & fF
w7 famra & sfuwf@l 7 g9 a7
W A & AR Fq D, gfam w
STAFTY T &, B He #1 aasry
FO A AT A0S agt BB T AT It
¥ M@ Arfeql, IS, ql T O AR
97 T FAwL LodloHTo ¥ w@IF F 19
g 9T 7 AqH Ag W TEwrd el
g ¥ amag gfem ofr @t agsr
AR Ifrw WTEaE WEdEy, g% quw
Fr wifs &S &Y w7 fF g o< fqor-
| fordi F1 fer o @ oar 1 o, A O
| =EaT g fFoaTT gay dwerfedt #r I
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feafa a1 geamw X1 fF SFC &
faeferat #Y, BB T4 I, A
#, NfadFw § qg aior fnfaat
quet gra drer st @y §, gfaw o 9
@ &, hrw gfw ¥ qwaa AR
9 TTE g 99 3@ W § | IAiag w7
T a8 & fF war WY Y N 5@ A A
FFETG #r R gfrw awET agt @3
i g ? gfaw F seai ¥ 99 a8 3@
TfFeFT & qu3, agATT AR T
aifrge  gevieg Gl F7 aEre § 9gH
WY a gfaw arat § 376 agr & fwrem
F Fiforw #4149 #¥ 7 oA, § 9%
Wt wgm Agar § fF aeea w5l o
£ @ AT F AR A qAq g faer
) R s fF g9 g, d A
AT AT AT T 9 dF dgi T qIHAT
Wit &1 @Ar ar | AT 7 A "Jwal
g R fE & 2 a9 ¥qFAWH
A7S AFAF FUAT T 4L A9 grar @l
T TR AT S Ay @Y, M a9
I W, @ T A R

Y WEIE @ (ST ) ¢ T@TS
Fadl qret arg @ 4v ?

S} THAAN : o o o F AT
Nd THFET WHAAT G 1 3q AT
F FRO U Ja@r war @ fFoow A
feg wgwr frenfaml &1 e Fewex
¥ @wrer &Y v 91 | 39 T 5@ fanriaat
#F Sg ¥ fgard A A1 $3FET o)
$rEAR a9 ®1 Sl T UFAT A1MGY AT
T OFa G | TE g § |7 a8 AT
gl g fv fenfed & ag fasrag
fr wgi ox @8 QFAr Ffgg gl a9
7 &F, 9 AT ¥ QAT F}AT FEATE
# & 7 g o< fenfaEl F gq@ A
T oY agr 9T && F AG Ty 4g ?
qd qre-ary
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F  Srofodo T FEMEI A AT A
ITT AT H agt o STEC SAET F
frerd & 7?7 ofimy, g AT TG
Fife  geww Afeq & @ few d, &%
ofeq Fwomafa faurdt St & AR
AT 9T WY TEAT I & A ogw T
§ fF 9% TW UF AWEAEE g1
31 v wE fFgw gady el
FE W qAT B | AL AR AR
2 3 oo g ae A g ey fafeex
ATET AT § | IAHT THIH A A TABTL
T2 A AN WE IR A LG,
3 o dgarg et §, WA 9EHC
IR Fgi 9¥ g far g )

ar A gz e g 5 F Srodtedlo
HECEEES S wewex & faaw faenfaal
® T8 Iaey far o) wEEEdT ag A
T J AY, FAHT GBI gEEAT I1C A
forg arfamrdr Y fafgqer & T AT
¥ e ¥ gaar & ag aoh F#@ T
g S S g €T qgAvT o gfe®
T ¥ Tl w1 A A wr? A,
q@r Fw agl 15 ATgHE I}
mag{@g”rugiawfmml‘m-
g ar 1599 B, 98 Tad g ) 9 F
agt S, FEHTE AL yETHIAE A
AT FT R T | qT 3@ qET g A
S HTHAT G &) AT §) FAA 2 Y
iw ¥ du—arEd X AT B
& ug feard & fag fF ofee @
ags 9t | me garr e & B gfew
ALY éoaoﬁo%ﬁmmﬁ
firy gu &, @ frenfoal & e 7 ATEH
&1 7 fremdt g AWM F E, W F WA~
£ frErd A 99 F I
Fgi qC &, ST QI T FHA g, T
£ g TG FT QAT WTHIT AT FAL

fanfadi #t a9 7 Q& | a6y ?
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SHRI PRANAB MUKHERJEE
Sir, Rajnarainji has given his version of
the incidents which took place in the G. B.
Pant Polytechnic premises. As 1 have
already mentioned in my original answer,
the whole matter is under investigation
and until we are in a position to have the
full facts which led to this incident, per-
haps it would be too early to come to

ny conclusion as to whether the goondas
were responsible or whether the D.T.C.
cmployees were responsible or whether
the students were responsible for
this type of incident. But, Sir, the
report we received is not from the D.T.C.
but from the Delhi Administration
and on the basis of that I have submitted
my information for the consideration of
the honourable House and in that too
I have mentioned that the whole matter
is under investigation and when we are
in a position to have the full reports
and are in a position to identify the people
who are responsible for these incidents,
I can assure Shri Rajnarain and through
you, Sir, this House that no guilty person
would be sheltered and due action will
be taken against those persons. At the
same time, Sir, perhaps from the facts
themselves, as they have been reported in
the Press very widely, Mr. Rajnarain
would find that the bus was totally burnt
and it was almost 2 new bus and it is only
two years old. It has come in the Press
and I have also already mentioned that
the police arrived there at 2-10 P.M. as
soon as they got the information. The
Sub-Divisional police officers and the
Station House Officersjalso arrived there
at about 230 P.M.
outnumbered by both the groups and
I have already mentioned in my
statement that they were outnumbered
by the rioters and the rioters belonged
both to the D.T.G. and the students.
As a result of this, when the police forces
were not reinforced till 3+ [0 when the Su-
perintendent of Police and the Additional
District Magistrate along with the Tear
Gas Sqad reached the place, the police

But they weie
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was not in a position to tackle the situation
The same thing happened to the Fire
Brigade also. The Fire Brigade reached
there at about 2-40 P.M. But it could
not tackle the situation until 315 when
the riotous elements were tackled and
then the Fire Brigade people were allowed
to work. As a result of that, though they
were not in a position to save the bus,
they were in a position to save the furniture
and prevent the fire from spreading to
the other areas.

Regarding the other points which he
has mentioned, Sir, all these are under
investigation. Whether the D.T.C. people
entered the staff quarters and whether they
beat the students—all these matters are
under investigation and we would be in
a position to have a clear picture after the
investigation is over.

st TR e ;WA gFE Gd
ot & @ gaTa AR TBAE .. ..

MR. CHAIRMAN : The clarification
is over. I will give an opportunity to
another  Member. We will have to
follow the correct procedure.

sft TR qraae c ... ifE gEer 2
< qed &1 AfaFR & 1 AEEE wE
q @gl, S99 agl TE. . ...

MR. CHAIRMAN : Pleasc hear me,
You have had the clarification from the
Minister. Now another honourable
Member is there who is in 2 mood to ask
for a clarification. Let him also put the
question.

Y THATQQ ¢ AT FFT § AV gH
qo MGT | AfFT AW G AT g
IR % FCA AT 2 AT T8 qHal & |

=t SFH AFTA AT (ITAT qaW) ¢
auIfa wgEa, " 4 99 a9 I3
F wer fF Uz 3 areT FEEmI 9w
@Y, TTg AT A IR TEEL
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— #EHF S et A s gfem

3 gt &1 amma =Ry § A agt
T GZE Y TE A faaFy awg & fae-
forl et & fodt & Swrt Ry
# AR TG W A BT g AL,
wifrg  ag Ry =ifgg | @@ s
¥ ITEH 9T G A AR IR uF a9
T AT A 9 &r Fiww A A fag
F AR A AT A X A wET A
IqHT I IRA T | ¥ A7 F g8 «fgfes
A qeT Wear g f5 ff oo fawn-
faa #1115 o aq ergw g g faey
AT TFTH R ISHC AT I A A7 |
FTAEET & feit § & q9l F W<
3 F FEAT q1F AR IR T AT
IFF A F FIC AT fFAT 9w
g faereft swaeE W A3 gud Aw
ST AR qgT 9X F ITHI A A A G2 )
g F9 TN ¥ 3z 19 #HT A
% fF @ aa 7 FoFrodlo F FHATY
A 9T A7 AR IR A T AFAT
fer Wk z@F A ¥ 3@ ¥ fafaow
7 yferq 7 O #1177 @ & o gearg
g Q@ Fal § 9w SHodrodro & F4-
A A AR I TR 9 gAAT 64T
H 7g T AT ARATE 6 Erodtodlo
F gl A faia aoee snde A}
a7 g § fomr ok s e & qfam
F1 o7 fOE 770 & 7% 4, 41 S9F 99
IR ECC C O e e B I
frar 7 ag d@t s AW F § €
daaT g f I% fawre  wEwe famr
Jar g AT T a9 fF 7 3@ e § ey
ITF ST | 99 g 919 qEr & 5 Srodo
@Yo F FHATN FHI ¥ WIHL &0 I AW
AR I/ A fem @1 EEm
F FF QG IF  Ig qEdrs Wl AGl
fer W & R ST Ag qEETa
Qam e o T ATET A g™ A A
Sfaw 78 & | T TFR T A T
forar a1 48, 9 WE AW E |
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T a1 R ag A agar g
wg fefaal  F fufaue & onfem ¥
FMHTIRT FTAFTST & a9 feqr FY TR
frar f5 gaa) wedt wedt &) v § A
W A9E ¥ g Qe a9 faady sfgq
d S I ITEH 9 99 i Ag0 /v
TE 7 AN FF T ST & gk A ey
¥ crgeAAe fm AT 98 7 3w e
#W qEF AR g Y

faa gw ag & fr 5@ T FY q2AT
forelt & 21T & @A & AR T FEA
o & wer AEr & | faed & sfagw
¥ agur 3@ TFR &Y weArg idy & @A
¥ faamdt feedft & awi At swae AT
FLH AT & AR TH a<g Y HIAT &
g sgaw davgd FWOAW L AXK
gadt § e & fF 3@ wE A @
weATg gidt § S St AW g 7w
AT TW AR T I FLAT T 3@ IFR
F GZAIC I g & w7 wifaea
¥ faq o wgr wgar g B faamiet
A FoHodre FH=If@ F A7 &
AFL 9 IR ¥ g9 Iy WAT § | AT
3 qg 1 HEAE F1 AHA F fAg v
FIW ISA AT @ & | facdly 7 faaw wdew
¥ gfre e 9w St e g,
Fraal & ST fofgeeg &, a1 Srodtodto
F sfeFTd 7A@ @R & Wg fAw A3
T qGE T 1% A g Han & fambray
woaw e § s T8 ok 9%
g X a§ fAq s anfs 3 @ A
FTow! ¥ 3F gAY T GG WG 7 AR
odYodlo N 3T Grawy W IZI FoT0AT
¥ aR T@ yegEEdr ® OFA ¥ fam
farerfoa} 1 @7 Cr ATET F HAA A
¥ AT q2ar § A a9 € 3§ IFR &
gEAT EdT ¥, TG H AT E AT
st fopam smaT 8 1 E9 @ W W@
froq % el ¥ faoet # =r o @Y
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[ sivgm s &)

2 o 7z w9 uF Fewr a1 wE & i awl
Y w1 foun A I TdE FT fAan
aY et 7 WA FT AW T AL, AW
AT I gl & qarfasriat, fafeas
I Fodrodlo & FHANE & I
faeehe T THIX FT Eedr 9 &
gramEa an 7 fauf |1 awg W)
a9 faw g ?

SHRI PRANAB MUKHERJEE
Sir, I entirely agree with the hon. Member
when he suggests that nobody should take
the law and orderin hisown hand. And
this is applicable both 10 the D.T.C.
employees and the students simultaneously.
At the same time he has suggested that
steps should be taken against the erring
conductors who indulged themselves lp
such activities. I[have already mentioned
in the main reply that already g D.T.C.
employees have been arrcsted; police is
investigating . . .

=Y SivEH T e &) AW WOHY
Fodlotto F aadWl MU | IFF AR H
AT @ faar ?

SHRI PRANAB MUKHERJEE

I am coming to that point. Already ¢
people have been arrested and, perhaps,
he has noticed from my statement that
two of them are seriously injured and arc
sull in the hospital. That is why I said
that as soon as details arc received, we
shall find out from the police reports
if departmental action is required to be
taken, and if so, it would be taken.

The hon. Member has put a question
why the bus was not given to the stuaents-
Some  arrangement for providing bus
service to students to go to the academic
institutions and come back has been made
According to tha* arrangement, bus was
to reach the Polytechiic at g-30 P.M.
Naturaily, those buses were tripped off
to other arcas and if swudents demand
the bus to reach them at 1 P.M. or 1-30
P.M. instead of 3-30 P.M., perhaps, it was

[ RAJYA SABHA]
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not possible for the Depot authorities to
comply with the request of the students. . .

o sirgw wEmm @y ;- ‘o A
Fi a1 g7 ora feurdde & g § )
IR ITH TFATAL T T ARG ?

SHRI PRANAB MUKHERJEE
I mentioned ‘perhaps’ because as I have
already mentioned we are awaiting full
details.

) WER WA @ ;e WEE,
ug fooelt &Y wer 3 1 T oA enfew
§ G AT A BE FE GAAEN
FILRA 4 | TN FREY #& TR
7

MR. CHAIRMAN : He will do it.

SHRI O. P. TYAGI :
not done ?

Why has he

SHRI PRANAB MUKHERJEE
I would like 10 appeal to the hon. Member
to consider suppose if the bus was avai-
lable and if the studenis demand buses
at any odd time, would it be desirable
or would it be feasible to give them buses
whenever they would like ? Would i
not open up flood-gates of demands ?

Y sigR sEvn vy : asmafa wERT,
g S9a T T W E | A AN A
T g faar | 3 s ST ¥ I AT
T RE F goa g F zrmd @ @
G AT 7 AT g & AT AT

SHR1 PRANAB MUKHER]JEE
Sir, I have mentioned already that I am
looking into the whole affair and I am
awaiting detailed reports. But so far
as the present question is concerned,
itis very limited, whether the students
could have the bus at any odd time,
whether it would be possible for D.T.C.
to gtve them buses at any odd time and if
they gave it, whether it will not have to be
done at the cost of other commuters
because students are not the only com-
muters of D.T.C. buses.
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a

st SgH ATW A 0 F ST A2-
AU AN E | AT AT WY | gRA
QT FTE AT @Y 7

MR. CHAIRMAN : He is enquiring
into the matter. He has not got all the
facts as yet. Therefore, he is trying to
collect the facis to place before the House.

SHRI PRANAB MUKHERJEE : And
for the information of the hon. Member
I can tell him that since the beginning of
these academic institutions, there have
been cases of hijacking of buses by
students and I give figures which relate
to period upto 3oth August 1974 . . .

ST UARHATAT : [T A S A9
YT ST AT AT AT et 1 gare
I E A EW Y @ faeelr w1 e
FW 1wl faw qedfEs ¥ grafug
FEF I |

MR. CHAIRMAN :
into other incidents.

He need not go
That is all right.

) TFFAMTRAT  : [T AT AT ATT
FAq A1 g0 0N AT qared qBT | Ay
qITE

SHRI PRANAB MUKHERJEE

I would also request the hon. Members
only to confine to this aspect. That
is why I have already mentioned that the
police is looking into the whole matter
as towho was atlault, whether the students
or the D.T.C. employees working at the
Kalkaji Depot. I have already given an
assurance that is anybody is found guilty
he will be taken to task and he will not be
spared whether he belongs to the D.T.C,
Employees union or the Students union.

WY TA IHW @W ; guEld W@y,
TR OF A AT qE Ag faar &
H TH IFC AT AT 7 g 47 o] qraey
A 9 TEges  aftam R Fawe &
fafera & @ra a9+ F15 oqrwaETga

-

& ?
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SHRI PRANAB MUKHERJEE :
Sir, regarding that point also, on an
carlier occasion, I mentioned in this House
that we are consulting the students. And
in fact, the D.T.C. General Manager was
in touch with Mr. Jaitley, who has been
elected as the President of the Delhi
University Stwudents Union. He is con-
sulting other student leaders also. He is
trying to accommodate their suggestions
as far as possible and practicable. But
it has to be kept in mind that with the
limited resourccs, it is not possible to give
effect to all the suggestions that the
student leaders are coming forward withe
But at the same time, I can assure the hon.
Member that the services and  the

special fleet which were given to the
students before introducing some new
services are continucing. In addition,

certain additional facilities have been
given to the students for going to the
Campus and coming back from the Campus
to their respective areas. And we have
always been constantly trying to improve
these services as far as possible.

SHRI KHURSHED ALAM KHAN
(Delhi) :  Sir, the Delhi transport un-
fortunately is again in the public eye
and is very much in the Press. Ar the
outset, I would very much like to say that
this incident between the students and
staff of the Delhi Transport is most
deplorable and such incidents have to be
avoided. But at the same time we must
be a little more realistic and realize
as 1o what the main trouble 1s. The real
main trouble in Delh: 1s the transport
capacity available to the public. In
no big cily like Delhi or Calcutta or Bom-
bay, only road transport services can
meet the requirements of the travelling
public. And, therefore, we have to find
some other solution and some other
answer to this problem. The real prob-
lem, therefore, can only be solved when
there is a rapid transport system in Delhi.
Otherwise, this will be only a patch work
and it would not meet the entire re-
quirements of the Delhi travelling public
satisfactorily. No doubrt, in the receat
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past, there has been some improvement in

[ RAJYA SABHA]
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Another very important factor which is
under consideration of the Delhi Trans-

the Delhi transport services, particularly | port Corporation is the change-over point.

their Sugam service, the Green Line
service and the Mudrika service. And
unless we encourage the Delhi Transport
Corporation to give still better performance
it would not help the situation in any
way. The real problem is that at the
moment we have to co-operate with the
Delhi Transporct which is in great diffi-
culty, particula:ly regarding the trans-
port capacity. we
extend our full ,co-operation— by we
I mean we, the travelling public—
it would not be possible for the Delhi
Transport Corporation to  meet the
situation with the available capacity at
their disposal. No transport problem
or, in fact, any problem can be solved by
taking the law into ones own hands.
You cannol achieve it by burning the
buses or destroying the equipment which
is utilized for transporting the people.
Therefore, destruction of buses has to be
stopped. Some  indiscipline on the
other side has also to be checked, and
the Delhi
their best and give their best.  The re-
organization of services is already under
consideration and I suppose the Delhj
Transport  will certainly be able to find
a solution, which will be, of course, not
a long-term solution but a temporary
solution. Therefore, we have w0 give
them a chance, we have to give them an

Therefore, unless

-opportunity, we have to give a little brea- ‘

thing time tw improve their own per-
formance and do somcthing better.

Here, once agam, I would like to remind
the D.T.C. and the hon. Minister that
the producrivity in Delhi Transport ha$
to be improved. The real problem is
the inadequacy of transport capacity-
Therefore, if a large number of buses are
keld up in the workshops, it is not going

to help the sitation.  Therefore, as soon
as possible, more buses have to be brough”
in road and completely in a road-worthy

<condition.

¢ Delhi
Transport people have to do

\ manner.

Amd, Isuppose, as soon as the concerned
Authorities  are able to establish the
Changeover points, it would be possible
or them to reorganize their services by
running more buses and by utilizing their
equipment and their available transport
capacity in a more effective and useful
Now, there are certain aspects
i which have got to be looked into by the
D.T.C. management very carefullys
Number one : Particularly the South
Delhi has always been a trouble spot for
them. And, therefore, I do not see any
reason why they cannot augment their
fleet, and supervisory staff in that area
and have more responsible, more effi-
cient and more effective persons who
should be always available there during
the operational period.

Sir. in this connection, another im-
poriant facwr is the public relations of
Delhi Transpor Corporation. No doubt,
Transport CGorporation has been
doing uscful work and providing uscful
services but they are weak on the side of
public relations system and, therefore,
they have to improve their public relations
system and by improving their public
relations system they can ultimately im-
prove their image also.

SHRI PRANAB MUKHER]JEE
Sir, the hon. Member has madc some very
good suggesilons which are based upon
his personal experience about the func-
tioning of the D.T.C. I feel his suggestions
are wise and I can assure him that all the
suggestions put forwaird by him will be
looked into. At the same time, Sirc, I
would like to point out two or three de-
ficiencies from which we are suffering,
It is undoubtedly a fact that the producti.
vity of the D.T.C. fleet is low, as low as
65 per cent; normally it should be 8o to
85 per cent. Then, again, maintenance

facilities in this organisation being in-
| adequate, it is not possible to take care
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of the regular maintenance of buses.
In this connection, some serious efforts
are being made to have some more new
depots. Serious efforts are also being
made to get the spare parts and engine
materials. As a result of the non-avail-
ability of these critical items, it is nog
possible to get as many buses on the road,
as we want to. These things
‘looked into.

are being

Regarding improvements to be effected
in the public relations system and in-
ducting greater efficiency in the super-
visory staff, particularly in the trouble
areas, we shall look into these matters and
we shall try to see that as far as possible
the suggestions made by the hon. Member
are given effect to.

SHRI LOKANATH MISRA (Orissa) .
Sir, av the ouwset, I would say that it ig
inappropriate for the Minister in charge
of the D.T.C. to have opted to reply to
the questions. The Minister in charge
of the Home Ministry should have been
the appropriate person on this occasion
to have replied to question because we
would have expected a more objective
statement from the Home Minister rather
than from the Ministry which is a party
to the incident.

So, Sir, since he is replying to the ques.
tions, I would take this opportunity of
asking only one or two questions relating
to the D.T.C. itself. Sir, may I know
whether it is not a fact that the number of
buses that ply in Delhi is far too short
compared to the needs of the people as a
result of which there is, sometimes, a
queue of more than half a mile long, cir-
cuitous though, waiting for hours together
in order to avail of a bus to a particular
locality ? I agree that in the mean time
there has been some improvement by the
mtroduction of two new services—one
being called the Sugam service and the
other the Mudrika service, or something
like that. I do not know who has master-
minded it. If somebody has to get the
credit which is due tohim, I willgive to him.

[2 SEPT. 19741
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But, Sir, I would like to know whether
it is not a fact that in spite of all this
there is werrible scarcity of buses in the
capital city and because of this

scarcity
all the trouble starts.

Sir, besides this, in some cases it hag
been brought o my notice that the
conductors have been misbehaving
grossly not only with students alone but
even with ladies also.
have been

In some cases, I
told that ladies have been
pushed out of buses because the buses
were overcrowded and the conductors
Sir,
in order to save the people from this
harassment—whn pay for this service, not
that they go gratis in buses—could at least
some amount of consideration from the
humanitarian point of view be shown by
the conductors and, therefore, would the
hon. Minister take the trouble of advising
the conductors not to misbehave at all ?
Sir, in some cases, the trouble arises only
out of this misbhehaviour. May be, in
this particular case also a particular
student was misbehaved with by the
conductor and, thereafter, the studentg
as they are—students are after all studcnts:
children are after all children—must have
mobilised together and wanted to ex_
press their anger towards the D.T.C,
stafl, which should have been taken in a
milder way by the D.T.C. staff.

In spite of that they retaliated, knowing
that the other party were only students
and may be one of them or many of them
would have been children of the D.T.C,
siaff themselves. Therefore,
expect from the hon. Minister that
there should be a code of conduct intro-
duced among the D.T.C. staff so that no
conductor should have the audacity of
misbehaving with the passenger while
he gets into the bus ? Even overloading
has been sanctioned by the Ministry.
I would say that there must be a limit
to that and beyond that nobody should
be allowed to get in. If anybody gete
in, he should not be thrown out and mors

can I
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so in case of children and ladies. If
he does that, probably there will be some
improvement in the running of the D.T.C.
in the area and to add to that I woud
say that immediately funds should be
found in order to get more buses. It
is a matter of great shame for any city
and more so for the capital of India to
have no buses while miles of waiting
passengers queue up for one of the buses
which they do not get in time.

SHRI PRANAB MUKHERJEE
Sir, it is a fact that the number of buses
which are on road is inadequate in com-
parison to the requirement to cater the
needs of the commuters of Delhi. There
is no denial of this fact and on an earlier
occasion I have already said that even the
buses which could be put on roads are
not in a position to do so because of the
non-availability of spare parts, tyres etc,
We are looking into all these points and
to that extent we are quite in agreement
with the hon. Member that until and
unless we can augment the fleet and more
buses are put on the road, difficulties and
deficiencies of commuters would not be
eased. Tillthat time this type of condition
of travelling in the buses will be there,
Under the prevailing conditions naturally
the tempers of commuters and conductors
cannot be expected to be normal and
usual. As a result of that sometimes some
unpleasant incidents are taking place,
I am aware of it and we are trying to see,
how quickly we can augment the fleet
and how quickly we can make arrange-
ments for better services with the existing
vehicles which are available with us.
Secondly, I agree with you that there is
scope of improving the training in the
behaviour of conductors and drivers and
other operating staff. On earlier occa-
1 informed the hon. House that

sions,

we are trying to improve the training
system of the conductors. Not only that
certain other measures for greater

supervision, giving some sort of incentive
if possible to improve their training
to make them socially aware that this

[ RAJYA SABHA ]
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type of behaviour is neither helpful te
them nor to the commutors—all these
attempts are being made and I think
with the co-operation of the hon. Membe
and the other people who use the Delh;
buses, it would be possible to make some

improvement in that area.

DR. Z. A. AHMAD (Uttar Pradesh) :
Sir, as has been correctly pointed out»
the real solution of the problem
providing more buses, putting more buses
on the road and particularly on those
areas from where high sensitive sections
of the community are travelling—that is
to say the student community. That is
the basic solution, that is the long range
solution. But I think, these daily conflicts
between the students and conductors or
bus drivers should be taken serious note
of. We cannot give one-sided judgment
that always the students are at fault or
always the conductors are at fault,
Sometimes the fault lies on one side and
sometimes the fault lies on the other side
and the fact is that there is a constant
strain under which both the students
and the conductors have to function. The
students are in a hurry to reach the college
and the bus conductor is also in a des-
perate condition, he cannot take all the
people standing outside and peg them
up like fish in the bus. Now about this
case yesterday and this morning a de-
putation of trade unionists, that is to say
the bus drivers and bus conductors’ union,
came to me and said that in this case it
was a blatant and one-sided attack by
students. I do not know how far it is
correct. The students got annoyed and
burnt the bus. Thatis a reality.

lies in

ST CUSAAITAT : g9 FFT T AHT
odrodlo F IHU T IATE 7 |

DR. Z. A. AHMAD : That they say
is absolutely a blatant lie.

SHRI RAJNARAIN : Who says ?
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DR. Z. A. AHMAD : The workers
themselves say. Now since you have
interrupted me, I want to put things
straight. To say that the bus conductors
themselves burnt the bus is fantastic-
It is normally the students who burn the
buses. Since my friends are all the time
laying the entire blame on the workers
I want to correct the whole thing. It is
a fact that the bus conductors and the bus
drivers do not burn the buses. Itis a
fact that swudents out of rage burn buses.
That is a reality. I do not want them
to burn the buses at all. Therefore, I
want that a proper enquiry should be
made. ..

A TAHATCQO : TF Al g 9y
swde 3 faar &)

DR. Z. A. AHMAD :
given the judgment.

Yes, you have

MR. CHAIRMAN
replying to him ?

Why are you

DR.Z. A. AHMAD : He has definitely
stated that bus conductors burnt the bus
and since some of them have been arrested,
I should put all the information before
you. My information is that the students
burnt the bus.  The bus conductors and
the bus drivers did not burn. Now a
proper enquiry has to be made. Students
have been arrested; workers have been
arrested. I want that an enquiry should
not be only departmental enquiry. 1
want that the enquiry should be such in
which public men should be associated
and some members of Parliament or
prominent citizens of Delhi should be
associated because on the one hand there
is an organised trade union; on the other
hand there is the sensitive section, the
community of students. Let some people
who are in the political life of the city or
in the political life of the country, go
and examine the whole thing.

SHRI M. P. SHUKLA (Uttar Pra-
desh) : Why not a judicial enquiry ?

[2 SEPT. 19741
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DR. Z. A. AHMAD :
men should be  associated with that
enquiry. We appreciate the sentimentg
and the problems of students; we also
appreciate the difficulties and problems
of the workers. It should not be an
official enquiry. Even if you have some
officers associated, I do not mind but
some public men should be associated
with it who can patiently examine the
problems and difficulties of the students
and the workers and make suggestions to
avoid such conflicts. Thatis my request,
I hope my demand will be considered
sympathetically.

DR. R. K. CHAKRABARTI (West
Bengal) : On a point of order.  As the
hon. Member Dr. Ahmad pointed out
if it would have the case of hijacking and
only the students hijacked the bus and
took it inside the Polytechnic compound,
my question to Dr. Ahmad is how come
the D.T.C. people were found inside the
Polytechnic and they have been arrested
and they have been injured ? Those
drivers and conductors should have gone
running to the police station and reported
the facts to the police and the matter would
have been settled. How was it possible
that so many of D.T.C. staff were found
inside the Polytechnic and they were
injured and taken to hospital ?

DR. Z. A. AHMAD : [Itis a compli
cated situation which existeds Workers
are not entitled to go...

I think public

12 Noon

SHRI PRANAB MUKHERJEE
Without going into the controversy just
at this moment I would appeal to the hon.
Members to wait for the report of the
inquiry. As I have already mentioned in
my statement both students and the
D.T.C. employees were found in the pre-
mises of the Polytechnic quarrelling among
themselves and as a result of that the
police had to intervene and the police
arrested people belonging to both the
quarrelling factions. Up to now we have
received this information. I agree with
Dr. Z. A. Ahmad when he suggests that
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the stress and strain in which the students
have to travel and the D.T.C. employees
have to work is not congenial for normal
behaviour and it is as a result of that this
type of incidents arc taking place. I
think unless we can improve the service
as such this type of undesirable incidents,
whatever efforts we may make to avoid
such things, cannot possibly be avoided.
1t would be an ideal situation if we could
avoid them. Ifthere is any deficiency in
the administrative system I assure you we
shall go into it and try to remedy the
deficiency. We shall examine whethe?
individual omissions and commissions are
leading to these incidents. But perhaps
the problem is not so simple. We shall
have to go into it.

Regarding the involvement of some
public persons in the inquiry perhaps I
do not think it would be desirable at this
stage when a police inquiry is taking
place and two criminal cases have already
been filed with the police. Therefore leg
us wait for the report and the result of the
investigation and thereafter ifit is necessary
we might then consider.

=t AT AR AAA : WO WEET,
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A qHRATQRY A, IR AT
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T AGAT TA A : F A9Y T2y
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SHRI M. P. SHUKLA : I was the first.

H ASATOW : 2, F 1 g
HTE AT 9 GST AT E | oM., .

MR. CHAIRMAN : That item is over
now. No, special mention.
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MR. CHAIRMAN : There is no point
of order. The Minister has already said
that there is an inquiry going on. If
the report is not satisfactory then he will
go into the matter further as suggested by
the hon. Member.

Y TAATYW : T T § 37 AT
HTfgq |

REFERENCE TO WORKING CONDI-
TIONS OF STAFF EMPLOYED IN
FOREIGN EMBASSIES IN THE
CAPITAL
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